Central Administrative Tribunal '
Principal Banch, Neu Delhi, ﬂi%;

0A=1832/91
New Delhi this the 9th Day of April, 1996, .

"Hen'ble Sh, B, K Singh, Member (A)
Hen'ble Dr, A, Vedavalli, Member (J)

Shri P,5, Mluwalia,

C/e Sh, B,5. Mainase,

Rdvacate,

240 Jagriti Enclavs, .
Delhi=92, ' Applicant

(threugh Sh, B,5, Mainee, advecate}

VBrsus
1. Urien ef Indis thresugh
The Secretary, Ministry of
Railway, Railway Beard,
Rail Bhavan, Nsw Delhi,
2, The Gensral {lanager,
Nerthsrn Railway,

Bareda House,
Neuw D=1hi, , Respendents

(threugh Sh, P,S, Mahendru, advecate)

MOLR(ORAL)
delivered by Hen'oble Sh, 8, K Singh, Memasr (A)

Msard the learned ceunseal fer the parties,

It has been state! by ths learned counsel th.t the
applicunt retirsd on 31,10,1984 and disciplinary
preceadings were initiated in January,1988, The
emissiens end cemmissians fei uwhich the disciplinary
enguiry was started pertained te the peried frem
Janu ary ,1984 till the date of retiremert znd enly
ane charéashaet witheut @y bruak up ef vari ous
articles w«s given, 'he Hgn'ble Supreme Ceurt in a
catena of judgements have held that the Tribunal

is not mmpetent te lgok inte the cerrectmess ef
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charges and that they should refrain from

quashing the chargesheet or the suspension crder.
In the instant case the suspensisn is not involved.
The applicant has already retired and has get the

retiral ben=zfits, The learned caunsel for the

applicant states that aftsr the retirement, an smplayee

wants a peaceful life and that the disciplinary
snquiry which was started in the year 1988 should
be completed expeditiously. He alsc drew the
attentien of the Tribunal to the schedule for
completien of disciplinary snquiry against a
delinquent empleyees within a peried cf 202 days
as per Railuway Beard Circular. Hz alss peinted
sut that the disciplinary enquiry has net been
cempleted Qithin the stipulated time. It is
imperative that the respendents should camplete
the enquiry within a peried ef four menths and
will also Supply all the cepies of the documents
relied upeon by the presscutien. This is necessary
sa that the applicant is enablad te defend himself
properly befere the Enguiry Officer and the rule of
natural justice is alse observed, The respandents
are duly baeund te have a sense of empathy which
means the capacity te project themselves in the
place of the affected afficer and to realiss his
problems. If this is done, i am sure that they
would be able te finalise the precesdings uithin

a peried of fcur menths as agreed te by the

lzarned csunsel on either side, frsm the date

ef receipt ef a certified cepy sf this erder.
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With the abové ebservatiens, tha 0.A. is
dispesed eff finally but witheut any arder as te

cests,
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(Or, Ajvedavalli) : e KeSingh )

Member (3) Member %
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